11111

.

(1 - -

Aiit Mohan " Gupta ity T tioner.

P _ : ‘ E ’Vét‘sus y

Union of India & others ' fete

=

tion'ble Justice . Nath, V.C.
Hon'ble X j Raman, A.M.

: 4 ( By Hon. K. Nath, V.C. )

In this writ petition, received on transfer from the

Hon'ble High Court of ]udicaturé at Allahabad under Section 29

of the Administrative Tribunals Act,1985, the relief claimed was
to quash the order dated 2.8.1980 ‘whereby the petitioner, Sri A]lt
\iohan Gupta, was removed from service. Notices were issued by /’\m
Regi;ter_‘e‘d f’nst to the petit?nner by this nfflce on 5.3.1990; it has

heen returned back with the postal report that the addressee had

| | - expired.
h.: - h}: i ' 2 Sri G.P. Agerwal, appeqring.un hehalf of the respondents,
% - files photo-copy of a death certificate, which indicates that Sri
o Ajit Mohan TCupta, son of Late Sri jeténdra lMohan Gupta had died

on 186 1985, An applicatiun dated 11.4.1990 was also filed by the

responclents stating these very facts. Mo one has turned up to claim

A ;‘ as a legal representative and heir of the deceased applicant.
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e The petition, therefore, abhates and is disposed uf'ﬁccordQ

-

ingly as abated.
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% MEFBER (A). - . & VICE-CHAIRMAN. 1

| » Dated: April 17, 1990. -
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